
-TW ENTY-SIXTH REPORT

1. the Chairman of the Committee on Absence of Members from the
Sittings of the House, having been authorised by the Committee, present 
this their Twenty-sixth Report. ' ' ,

2. The Committee held a sitting on the 7th April, 1976.

3. The Committee considered applications for leave of absence from
Nineteen Members. The recommendations of the Committee with res­
pect to thfese* applications are given in the Appendix,

N e w D e l h i ;

A pril 7, 1976 „
Qhaitra 18, 1898 (Saka)

S. M. SIDDAYYA, 
Chairman,

Committee on Absence of Members 
from the Sittings of the House,



H :"J >,l s' ■■ -
SI. Name of Member who 
No. has applied for leave of 

absence^

(.Vide para 3 ;gjf the Report)

VH 3 T i f }- f
Period for which Reasons 
leave .appljecj , , , .

r' i l '  7 0  -  
Period for 
which leave 
of absence 
recommended 

by the 
Committee

Remarks

,6

i Shrimati Gayatri Devi 60 days w.e.f.
24-3-76*

3 Shri Madhu Dandavate Fo r the period 
of detention

4 Shri Shyamnandan 
M ishra

For the period 
of detention

Detention
&

Illness

2 S hriC . Chittibabuj . Till detention Detantion

Do.

Do.

5 Shri Murasoli Maran Current session Do.

3 1 - 7-75 to
7- 8-75  =
8 days;
5 -I t76 to
6 -2 -7 6 =
33 days and |
8-3-76  to
2 5 -3 -7 6 =
18 days 

=  59 days**

7-1 -76  to
6-2-76  =
31 days and
8-3-76  to 
4 -4 -7 6 =
28 days

= 59  days**

f 6-2-76  = 1  day 
and 8-3-76  to 
15-4-76 and
26-4-76  to
14-5-76 =
58 days

= 59  days**

tS -2- 76=
1 day and 
8-3-76  to
15 -4-76  and
26-4-76  to
14-5 -7 6 =

58 days 

= 59  days**

8-3-76 to
15-4-76 and
26-4 -76  to
15- 5-76

=  59 days**

* T ,is  M im b ir  has baen continuously absent since 3 1-7 - 19 7 5  and has clarified that earlier absence 
. was due to detention. In the first instance leave for 59 days may be granted to her commencing 

from 3 I - 7- I 975 .

••Since the Committee do not recommand leave for more than 59 days at a time, Member may 
be granted leave for 59 days in the first instance.

fD uring the last session, he had applied for leave for the entire session, but was granted leave 
upto 5-2-76 as at the time of granting leave the. session was scheduled to conclude on that 
day. However, the session was subse^itentlyfe'xtended upto 6-2-76. Leave for 6-2-76 has 
not yet been granted. This may be done now^"
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r r.
6 Shri M orarji R.jIJfiSau g

d r - ;- £ i  vrerit. HI;:!.-:

15 - 5-76  to 
22-5-76

= @ 8  days

7 Shri Samar Gufaa . . ■ fFor-.thesperiod D o.
of detention and 

'■ - current session

8 S h riR . N. Goenka . Current session Illness

9 Shri Jagannathrao Joshi For the period Detention
of detention and 
current session

10 @  Shri Mohan Dharia For the period Do.
of detention

11 @ S h ri Hukam Chand F o rth e  period
Kachwai of detention &

current session

@ Shri Bhagirath Bhan- 
war

Sittings to be 
held in future

13 @ Shri Janeshwar Misra Till release

Do.

Do.

Do.

8 -3 -7 6  to 
15-4-76 and 
26-4 -76  to 
15- 5-76

= 59  days**

8-3-76  to 
15-4-76 and 
2 6 -4 -76  to 
15- 5-76

=  59 days**

t6 -2 -7 6 = i  day 
and

8-3-76 to  
15-4-76 and 
26-4-76  to
14-5-76  
= 5 8  days

= 59  days**

3-4-76 to
1 5-4 -7 6 = 1 3  
days and 
26-4-76  to 
2 2 -5 -76  =  27 
days

=  40 days

Do.

15-5-7610  
22-5-76

= 8  days

16-3-76 to 
15-4-76 = 31  
days and 
26-4-76  to 
22-5-76 =  27 
days

= 5 8  days

As per es­
tablished 
practice the 
Committee 
recommend 
leave upto 
the last day 
of the cur­
rent session.

Do.

Do.

Do.

* *  Since the Committee do not recommend leave for more than 59 days at a tim e, Member 
m ay be granted leave for 59 days in the first instance.

fD uringthe last session, he had applied for leave for the entire session, but was giar.tccl have 
upto 5-2 -76  as at the time of granting leave the session was schedukd to cor elude on that 
day. However, the session w as..substquciUy _exttrdec} _upi.o 6-2-76. Leave- for 6-2-76  
h a s  *>ot, iy*t'<heiSP granted*» .  r .;o- bj .1 . ^  .

Leaver applied & r  by tB ^ M e m b e P e 5 t& ^ d ^ y ro n ‘( ^ 9  days: ■'-HdwivefJ lUve fb ^ 5o days 
n # 3 - 7 6  C ^ -T w e n ty -fi^ R e p b H T a s  the C6mnutteeJdb Hot recom--^was gfaR.ted to !him on v-~* * y r - y  «*» «*e v>umnunee4do‘ttot r«com­

mend leave for more than 59 days at a time. ~‘Leave^fir thereiriaining penod: ofthe current 
session may now be granted.
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1 4  @ S h r i  J y o t i r m o y  B o s u

1 5  @ S h r i R a m D h a n

1 6  @ D r .  J i v r a j  M e h t a

1 7  @ S h r i M u k h t i a r S i n g h  

M a l i k

1 8  @ D r .  L a x m i n a r a y a n

P a n d e y a

1 9  @  S h r i  P h o o l  C h a n d

V e r m a

Current , s e s s i o n  D e t e n t i o n  1 5 . 5 . 7 6 1 0  

1 ' 2 2 - 5 - 7 6

D o .

D o .

D o .

D o .

D o .

D o .

= 8  d a y s  

D o .

F r a c t u r e  o f  1 6 - 5 - 7 6  t o  

t h i g h  b o n e  2 2 - 5 - 7 6

=  7 d a y s

D e t e n t i o n  1 5 - 5 - 7 6  t o

2 2 - 5 - 7 6

D o .

D o .

= 8  d a y s  

D o .

D o .

© L e a v e  a p p l i e d  f o r  b y  t h e  M e m  

d a y s  w a s  g r a n t e d  t o  h i m  o n .  2 5 3 !  

r e c o m m e n d  l e a v e  f o r  m o r e  t h a n  '  

, c u r r e n t  s e s s i o n  m a y  n c i w  b e  g r

Ô MtpiPND- -136 L.S.—Lino

59  d a y s .  H o w e v e r ,  l e a v e  f o r  5 9  

R e p o r t )  a s  t h e  C o m m i t t e e  d o  : n o t  

l y . e . f o r t h e . r e m ^ i n i r g  p e r i o d ,  o f  t h e


